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RUWHATIBENCH 	

B U N L 

No2/ 

ppU.cant(s) 

Re spo nde nt ( s) 

,4ie:;c: 	 C 	
!dvocateS for the app1icant() 

Advocdtes for the Respondent(s) 

Date 
• 	 ___ffjceNoteS... 

17 10 9 	Mr B B Gogoi for the applicant 

-  Mr S. Au, Sr C G S C or the 
Ihis dP l  
fon an wiu me 

' respondents 

C. F. of Its 50 1  
- 	deposited vide 	

This application has been submitted 

- 	IPOL.R-9 No 	
'by the applicant seeking for a direction 

Dated ••.4*I' -'7'6 	
on the respondents to five compassionate 

. 	:appointmet o heaPrIièantwhO' i the 

bther of 'ite A'jit Ali. who-was working 

SOP 
 

as Ex-PMT/MAZDOORNO 6402686 313 

COY ASC (SUP) TYPE 

Isasue notice on the respondents 

: 	

before admission Returnable on 29.11.96.  

List for consideration of admission 

f\( 	 c 	 on 29.11.96.  

. 	:

Member 

d 

29-1-1-96 	Iir,U.C.DaS coune1 for the 

::.. 	
• 	

ppiicant Leave note of Mr 1 SA1i 

Sr.C.C.3C. erice Report await 

List for consderat1on o. 

- 	
Admission on 19-12-96. 

- 

Im 	 M em 

/? 	Mo.. 3 



( 	 S  

O.A. 242/96 
S 

- 	 - 

• 	 19.1**2.96 	none for the applicaflt. Mr 8.Jj •  

• 	 Sr.C.G.S.0 for the respondents. 

'fotice has been served on repon-

dent No.3, No show cause Ias'been su'b- 

List 

 

	

Y 	'• 	 c'- 	 mitted. 
/'CJV O&AJ1 	b 	

for show cause and considera,i 

	

/ 	 tion of admission on 16.1.97. 

AL&- 

	

• 	 . 	 0 	 Me 	r. 

ikl1v  

16 .1.97 	Mr Uc.Ms £or t t 	pp1icant. Mr S. 
11i,Sr.C.G.S.c pr-4 4 hq respondents submit 

that he may be:a1Xoedwo weeks time to 
submit shor 

. 

and considera- 

	

C))c/ 	 tionf-admid,io'on 31.1.97. 

Mernb j 

9P9
.  

• 	 N" - 

Ot-'i 	f,oitJ 	 31.1.97 	List on 7.2.1997 for admissioi -i. 

-- 	/zCh 
  

4 

	

/LJ.L -.---- 	I 	 Vice-Chaiorman 

trd 	 S  

3.- 2- 

10.2.97 	Let this case be listed on 14.2.1997. / 	g p IG3 

	

IC,...a.-J 	 • 
rt- 	j9 

	

j4jt 	 (Th 

2_f  sk
LA)   

	

- 	 Member 	 Vice Chairman 

nkm 
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• O.A.No.242/96 

14.2.97. 	Mr U.C. Das, learned counsel for the 
• 	

applicant and Mr S. Au, learned Sr. C.G.S.C. are 

present. / 

	

. 	 From the record it appears that notices 

were sent to the respondents by registered post 

on 11.11.1996. So far respondent No.3 is concerned 

the Acknowledgment Due has been returned after 

service. However, for the other respondents the 

S kc, MJ j4-  Acknowledgment Dues have not yet been returned 

after service.  As the noticeswere sent by registered 

post or1011.11.1996 it can be presumed that the 

notices have been duly served. : 

The application is admitted. 
/1 	 .•' 	

4 

List it on 21.3.97. 

- 

Vice-Chairman 

nkm 
I 

	

21397 	MrA1i, Sr.C.G.S.C. is not present 

• 	 in Court to-day. MrA.K.Choudhury, Addi, 

C.G.S.C. informs this Tribunal tht :Ehfk  
case has already been handed over to 

Now he is in charge at tzhe b'zIre 

kka MrChoudhury was indisposed. 

c-,---- 	 Therefore, he prays short adjournment. 

Let this case be listed for order on - 

4-4-97. 

4 - •-- 	 im 	 Vjcehairma 

--I 

	

4.4.97 	No written statement has been fi1ed., 

Several adjourriments have been granted. 

,4 	Mr S.Ali,learned Sr.C.G.S.0 prays for 

further extension of time. 	 i am 
not inclined to grant any further adjourn. 

,. 	 ment'fcr filing written statement. 

Let this case be listed for hearing 

on 9.5.1997 without written statement. 

Vice-Chairman 

I 



S 

S 

Co 
O.A 242/96 

9,5.97 	On the prayer of Mr U.C.Das, 

learned counsel for the applicant the 

case is adjourned to 13.6.97.for 

hearing. 

Vice_Chairman 

pg 

Cv 

20.6.97 	There 'is no representation on behalf 

I "i(', f • 	' , 	of the applicant. Mr S. Au, learned Sr. C.G.S.C.,  

is present. The case is dismissed for default. of the 
'__%__• 	' 	' 

-applicant. 	 -- 

Vi n\ r 
nk m 	 - 	 • / 

20.2.98 	In view of the order pa-ssed in 
S)f 

- 	' 	 Misc. Petition No.20/98 the 'original 

application is restored to file. Let it' 

be lijed for hearing on 29.5.98. 

9j 

- 

Vice-Chairman 

nkm  
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OJ.No.242/96 	
-'4 

Notes of the_Registry 	 Order of the Tribuna 

& r 
IL 

• 	-L$\- c'k 1( ei-r- 
LA'> 

z-9 /V'. 
/ 

24.7 .98 

S 

Mr A.K. Choudhury, learned Addl. 

C.G.S.C., ou behalf of the Mr S. Au, 

learned Sr. C.G.S.C., prays for an 

adjournment on the ground of personl 

difficulty of Mr Au. Let the case be 

listed on 7.8.98. 

Jy 2 

 Ore- 
L pcJ'4' 

4t 

nkm 

7.8.98 

trd 

Vice-Chairman 

On the prayer of Mr. S.Ali, 

learned Sr. C.G.S.C. this case is 

adjoi.irned till 14.8.1998. 

List on 14.8.98. 

Vice-Chairman 

day 
•qPi4O:3 

,;9,r\IJf  

- 

(cJ 

/1 

On the prayer of the learned 

counsel for the parties the case is 

adjourned till 28.8.98. 

•. 
Vicd-CI-iajrman 

4 

L 

3 Or/a' 

47 

14.8.9E  

nkm 

•' 	 '4 



/1   

teotJtr 

S 

Office to show the name of 

Mrs. N.D.Goswarni, learned 

counsel for the applicant in 
the cause list. 

O.A. 242/96 

Date f 	- 	 Order of the fn bi nal 

30.10.98 Mr. G.Sarrna, ]Leathed C.G.S.C. prays 

for two weeks adjournment on the ground 
'- 

that the case is likely to be settled 
4 

out of court. Mrs. N.D.Goswarni has no 

objection appearing on behalf of the applicant; 

Accordingly the prayer of Mr. \arma is 

 

- 	
By order 

2'4 
• O4,-& L-' 

13.11.98 

allowed. 

List oon 13.11.98. 

Vice-chairman 

Present; 
Hon'ble Justice D.N.Baruah, Vice-chairman. 

Mr. S.Ali, learned. Sr. C.G.S.c. 

suhints that the matter is' likely to 

be settled out' of cotirt,, therefore 

he prays for to weeks . time. Mrs. 

N.D. Goswarni, learned coune1. for th 

applicant has no objection. Accordingly 

the case is adjourned till 27.11.98. 4 
on 27.11.98. 

Vice-chairman 

I 

ot, ~ 'N 1  

 

rd 

On 	the prayer 

learned 	Sr. C.G.S.C. 

adjourned till 4.12.98. 

of Mr S. Au, 

the 	case 	is: 

Vi ciman J 
1 27.11.9 

-3. 2/-  

(2/1 rel 
,1 

7J) 

Ii 

• nkm 

k_~ \4 

• 	
- 

 

- 2,1 

Av,fl 	-t. 	p; /W ly
- 	 cf 

00  



Notes of the Re.gi$try 
	

• 'Date 

ii12-98 

15.1 .99 

2.2.99 
	

Orthe prayer of Mr. A.Deb Roy; learned 

Sr. CGS.C. the case is adjourned till 

19.2.99: 

Vice-Chairman 

O.A. 2 42/96 
1y 

Order oc:tle Trbuna 

There is no representation. Case 

is adjourned to 15-1-99 for hearing. 

By Orders. . 

There is no representation. The 

case is adjourned till 29.1.99. 

Vice-Chairman 

n km 

19.2.99 

1) yJD 	 re4 
Ivq Auv.-, -,Aizo -  

) 

%t' Zi-t-c c€pte7 

A_.,~ 

(- £? 
/ 	( 	/ 

JA 

) 

ft " 

I 	' 

14 (PL.t Ii"  

f 

Two weeks time allowed for filing 

of written statement on the prayer of Mr 

A. Deb Roy, learned Sr. C.G.S.C. Fix it 

on 12.2.99. 

Vice-Ch.jrm& ,  

. 

.Qx1 the prayer of Mr M. Chand 

learned counsel for the applicant th 

case is adjourned till 5.3.99. 

Vice-Cha 

29.1 .9 

n ki 

nkm 



O.A. No.242/96 	

/ 

the Registry 	Date 	 Order of thr 	_ 

'I 
. 	

5.3.99 	 On the prayer of Mr • M. Chanda, 
learned counsel for the applicant the 

case is adjourned till 12.3.99. 

Vice-Chajnr 
trd 

	

26.3.99 	 On the prayer of Mr. M.Chand, learned 

,J 	 counsel for the applicant the case is 

adjourned till 9.4.99 

Vice-Cha irman  

f/ 	 rj 	 trd 

	

9.4.99 	Written statement has not been 
filed. Case is adjourned to 23.4.99. 

H 	
Q/1~ 

Vice-Chairman 
trd 

	

3.4.99 	 Heard in part. The case is 

;adjourned to enable Mr. A.Deb Roy, 

learned Sr.C.G.S.C. to receive 

instructionb List it on 7.5.99 as part 

heard. 

Vice-Chairman 

trd 



O.A. No. 242/96 

es o the Regtry 	Date 	 Order of the Tbnna 

64 

• r1&/1 ;  TtTT 
- 

7.5.99 

trd 

I 28.5.99 

On the prayer of Mr. M. Chanda, 

on behalf of Ms. N.D.Goswanhi, • the case 

is  adjourned till 28.5.99. 

Vice-chainnari 

Heard the learned counsel for the 

parties. H,aring concluded. Judgment 

delivered in open court, kept in 

separate sheets. The application is 

disposed of. NO order as to costs. 

Vice-Chairman 

fl Ku 

.q1- 	
f4vAr 
	

S 

• 	v;d 	 p 

99 ,  

.i.  
1 

. 

00 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL. 
.GUWAHATI BENCH 

Jq 

Original. Application No.242 of 1996 

Date of decison: This the 2.thday of May 1999 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

MdJalal Ali, 
Resident of village Kahara, 
P.O. Sarupeta, Barpeta, Assam 	 Applicant 
By Advocate Mr M. Chanda. 

- versus - 

1. The Union of India, represented by the 
Secretary, Ninistryof Defence, 
New Delhi. 

2.. The Director General, 
Army Head Quarter, 
Q.M.G.S. Branch, New Delhi. 

• 3. The Deputy Commandant, 
313 Company Sena Seva Corps, 

• 	(Purti) Prakar 'F', 313 COY ASC, * 
(SUP) TYPE "F" C/O 99 APO. . .......Respondents 
By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

11 

O R D E R 

BARUAHSJ. (V.C.) 

The applicant is the elder brother of Ajit Ali (since 

deceased). Late Ali was an employee of the 313 Coy, ASC. He 

died in harness on 11.7.1991. He was the only earning member 

of the family. After the death of Ali the applicant, being 

his brother, applied for compassionate appointment on 

4.1.1995. Thereafter the authorities asked the applicant for 

supply of some documents. Smti Nakjon Bibi- mother of the 

deceased Ajit Ali was intimatd that the case. of the 

.1 
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applicant was under consideration. However no appointment was 

made. Hence the present application. 

Heard Mr M. Chanda, learned counsel appearing on 

behalf of the applicant and Mr A. Deb Roy, learned Sr. 

'.G.S.C.Mr Chanda submits that the applicant being one of 

the members of the family and eligible for appointment he 

ought to be appointed. Mr Chanda further submits that the 

deceased Ali was not married at the time of his death and the 

present applicant is one of his next kins. As the authority 

has not made any appointment, the present application has 

been filed. 

Inue course the respondents have entered appearance. 

However, no written statement has been filed. Mr Chanda today 

placed before us a communication wherein it is menticned that 

the case of the applicant was under consideration. I 

requested the learned Sr. C.G.S.C. to produce the records. Mr 

Deb Roy informs that in spite of his best efforts he could 

not obtain the records. 

Considering the facts and circumstances of the case I. 

dispose of this application with direction to the respondents 

to give appointment to the applicant if the applicant is 

found suitable and if no post is available he shall be 

appointed as and when such post is available. The respondents 

hal1 make endeavour to appoint him as early as possible at 

any rate within a period of six months from the date of 

receipt fo this order. 

The application is accordingly disposed of. No order 

as to costs. 

C)el  
D. N. BARUAH 

VICE-CHAIRMAN 

ii 

nkm 
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DISTRICT 	RPETA 

BEFORE THE CENTRAL ADM. ISTR- .E TRIBUNALGUWAHAT1 

BE NC H 

• 	 An application under Section 19 of ihe Central Admin- 

istrat lye fr ibunal Act. 199 

of 1996 

Nd Jalal All 	 Petitioner 

Versus 

- 	 Union of India 	Others 

• 	 Respondents 

INDEX 

Si NO 	Particulars 	 •Faqe No 

• 	• 	1 Body of the application 

2 Verificatin 	 9 

3 Anne>::ure -- 1 

4 .Anne>::ure 	I I 	
I 

5. Annexure 

6 Annexure - 1U 	 • I 3 

7 Annexure - 

• 	 nneXurE? - 	 / 5 
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IN '['HE CENTRAL. ADM I Ni STRAT I VET BLJNAL EUWAHAT I BENCH 

BETWEEN 

MD JALAL.. ALl 

Son of 	C 

Vi1laç'. 

F 0 Sarupeta 

Distr ic:t 	irpeta (Asam) 

.?:J1UciTI. 

-V F. S iS - 

1 The Union of Indiaq 
S 

repreienteci by the Secretary  

New re:u i. 

2 The r:i - c:tor Seneral 

Army Head Ouar'ter 

r1L;sBrench, Nev Deih:L-J.1 

The Der:uty Cornmandant. 

• 	 • 	 :31::; Company Sena Save Corps 

(Purti) Pr'akar F 	313 COY ASC 

• 	 (sup)T'ypF: "F" C/ri 99 APO 

RESPONDENTS 

DETAILS Cfl:' 

1 Pa't .cu].ars of the appi icant 

. 

Cont.d 	2 
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•1 

2. 

Name' of the applicart 	Md Jalal Al1 

Name of the Father 

Ape of the aoplicart 

C :i v ) Desiqnat in and part i- 

cule.rs of the office 

(names 	SLation) in 

• 

	

	which employed or was 

last employed b e f o r e 

ceasig to be in service 

Offi 	Address 

Yr- Address for service oF 
• 

notic:e 
A,* ir 

2 Part icul are of the respondent 

(i) Name of the Respondents -- 1 Un ion of India 

resentec by the 

- 	 New 

elhi -i IutJi 1 

2 Director Beneral 

Army Head Hqarter OM%S 

I3ranch New Delhi - li 

. Deputy Ccimmende,nt 

7'i3 Lompany Sena Seva 

Corps(Purti )Prakar F' 

critd I 

Ii. 	 I. 



- 	.-- 

S 

313 COY ASC(SUP) TYPE 

C/C] 99 AF0 

 Name of father/HuSbi.nd - 

 Ace of the Respc::ndent 

 Designation & Part iculars - 

of office (name & station) 

in whic:h employed 

 Office address 

(y for service of 0. Union of India repre- 

notice sented by the Secy. Home 

Department New Delhi-Il 

• 2 	Director Esneral 

Army Head Quarter DM68 

Branch, 	New Delhi-il 

3. Deputy Commandant 

313 Company Sena Sava 

Corps 	(Pt.irti ) 	Pra<arF. 

313 COY ASL; 	(huh) 	YFE F 

C/C] 99 APO 

3 	Fart icular of the order a.qairist which 	applicat ion 

is made 

The application 	is aqainst the fo]. lowing 

I ) Orcl.r Nc: 	 With reference to  

(1:1) Date 

C iii) passed by 

(iv) subject in brief 

C:::oc3tth 

0 

•S 
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4 Jurisdiction of the Tribunal 

I he app I icat ion declares that the sub jeCt 

matter of the order aqainet wh ichhe wants redr;sa.i 

is within the ju led i c:t ion of the Tr buna I 

LimitationY 

The aoplic:ant further declares that the 

appl icat.i is within the : imitation prescribed in 

Section 21 of the Adminietrat:iVE Tribunal Act 198 

6. Facts of the case 

a) 	That the humble app]. icant bec:;s to state 

that his elder brother Late Ajit AU was working as 

E::.:_F'MT/MAZDOORNJU 6402686 313 coY nsc SUP TYPE H  F H  

dO 99 AF'O who died inharness on 11791 while he 

was work inq in the office of the 0/0 99 APO 

A dead c;e.ificate issued byt he Army 

Hospital is annexe d herewith as 

RE-I 

(b) 	That the appi icant submits that at the 

time of dead Late Ajit Al i left the fo.i .iowing heirs 

(1) Smti Nakjan Bibi - Mother 

(ii.) Sri Jalal Al i 	Brother 

(c ) 	 That the app 1 iant submits that there is 

no servc:e holder in the family of Late Aj it Al i 

Contd 	5 

S 

0 

00 
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(ci) 	
That there is a orovisiofl for 'appointment 

on compgss . ionate ground to .a son or daughter or near 

rlative of a Government servant who died in h.rness 

- including death by suic:ids 5  having his family in 

immediately need of assistance when there is no 

other earn inp member in the fa'mi ly. Instruct ions 

have been issued from time to time' laying down the 

pr inc ip :ts to be followed in mak inçj c:ompassionate 

appointments of sons/ daughters/near relatives of 

deceased overnment servants 

(e) 	 That the app l:icant subm:Lts that he has 

ssed the B.A. Final E>::amination from EHB.CO1 :ieqe 
I 

}3arpeta under Gauaht I University, Assam in the year 

1992. 

I 

The said I.A. passed certificate is 

annexed .,herewith and marked as Annexure 

- I I 

(f) 	 That - the applicant begs to state that 

there is no earning member in the family of the 

applicant. After passing the B.A.Examine%tiOn this 

app 1 icat ion remain unemp :i oyed 

( cj ) 	 That the app 1 icar1t submits that after 

death of his brother A J  it All the, applicant requested 

the respondent No 2 and 3 to appoint him in any post 

33 COY ABC (SUP) TYPE On several occasion by,  

Contd. 	- 

Olt 

IS 

/ 
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f ii mci app 1 ic:at ion and the responc nts authority also 

showing their interst to absorbs the app I ic:ant. in :317: 

coY ASC (SUP) TYPE "F On several occasion the au 

thor I tvconcernt?d asked the app 1 icant to supply 

necessary documents for his appointcrent and the 

app 1 icant also supplied all such papers before the 

concern inq authority in time 

The copy of the said corresponding 

1 etters are annexed herewith and marked 

as Anne>::ure-1 11 series 

h) 	That the humble appi. cant begs to state 

that although the app I icant. supp .i. isci a! I nec:cessary 

documents f-org his appointment in the :313 COY ABC 

(SUP) TYPE F on compassionate qround the respond -

ents till date not appointed the api icant so, this 

applicant Fi led this apeal petit ion before this 

Hon b Is Tribunal for ends of just ice 

pit 

S 

7 	 Detai Is of the rsmed:ies s>::haustsd 

TO applicant aFter death of his elder 

brother A it Al i app i jed before the respondent No 2 

and 3 to appoint him on c:c:mpassionate cj round in 313 

coy ASC (SUP) TvFE:"F" but t :111 date the respondents 

did not consider his prayer 

B 	 Matters not prsVlOLtSlY fi :ted or pend inçj 

with any other Courts 

Contd 

10 

S. 
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• 	L 

The applicant further declares that he had 

not previously fi J.ed any eppi icet ion writ, pet it:ion 

or suit regarding the matter in respec:t of wh ic:h this 

app 1 icat ion has been made before any COW' of law or 

any other authority or any other Sench of the Tr ibu- 

nal and nor any such application writ pet it ion or 	
CJ 

suit is pending before any of them 

9. 	 Relief(s) sought. 

view of the fac::ts mentioned in para 6 

above the app :1 icent. prays for the following 

relief(s) 
S 

( i ) 	 That the applicant is the brother of the 

Late Ajit (1 i Ex--PMT/N':::AZ/DOOR'_NO 6402686 31:3 COY 

ABC (SUP )T YPEUFU C/O 99 APO who died inharness on 

11 7 91 and after the death of his brother, the 

app 1 icant acp :1 ied for h is appointment on ccDmpassi ante 

ground inthe :313 COY ABC (SUP)TYPE UFI but t i 1]. date 

the authority concerned did not appoint h :im on com-

passionate. ground The humble app licant prays that 

this Hon b le Tribunal IS kind enougn to direct there-

spondents to appoint the applicant in - any post under 

%13 COY ABC (SUP) TYPE 1 F on compassionate ground 

10, 	 inte2rm order, if any prayed for.  

IK 	 Does not ar isa 

Contd, ,8. 

11 
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12 	Part ic:ulars of Bank Dr aft/Postal Order 

resDec::c ott ne appi. 3. cat ic:en Fee. 

1 Number of Indian Postal Order (s) 3 
4ame of t.he Issuing Post office 	O 

Date of Issue of Postal order Cs) 	-I 0 

4 Post office at which payable 

13.. List of enclosures- 

A1 'tA 

2 VE-i.&' C9'-h err'-, 

3 	4 ryr><  

5 

6  

7 	4 

g 	,  

b * 	 ro ma 

00 
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9. 

VER I FlOAT ION 

1,M& Ja 1 al Ali, SOfl Of L3tE? hiomser Ai. i açed about 

28 years workinci as x::::x in the office of >::x>:: resident 

of vi. 1 laqe Khahara POSar ttpetED:ist r ict Barpeta do 

hereby verify that the c:ontents of pare 	-i ,c,_4i: 
true to my personal knowledcje and pare 

believed to be true on leçjai advise and that I have 

not suppressed any material fact 

NTrJ1 
Sa.qnature of the Applicant 

Date 

Place 

To 

The Req :i strar 

. 

S 

S 

00  
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ZTPUMS . 	
;ifo • . 	

• 	Seria' No. A & D Book 	 E I CT' 9 
2.

.- . 	 — - 

t3.To 	4.9/rrr 	5.T 
Rank/Rate 	Service No. 	Unit/$hp 	 Service 	• 

• 	
• 	
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•3 	 4RHY/MAVY/Al2 FORCE 

Ik 

6 	 Tr 	 7 	 8 	rutpr 	9 f 
Pat, of atrniJon 	 Date of dkchrge • 	 International Code No.Diagncsis 

a 	 . 	 • .°.9Jii 	. 	 I 	
•.•• 

1. 1 
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111' 	vi i irrth 	zjp 	4f 	
. .. •ç 	• 	. . 

Tt 	o named h recommended 
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..' LO B11 cCerti 	 )at'd 	1i'flpcti ihe. 
I 

! 	 WC1PAL 8 

41  

P0. SARUPLTA 
I)st. J3arpe(a. Assam, 

	

io 	o certiy .thctt Sit 

a $tudt 	cI-'13. 4• ,[--cta 	.4 
eoUee duri;lcJ tIte 3eiict 19912,?_• 

	

1-Ce/3i4e appeared at atd paoed/u.LcLji., 	tJ 

zy 

	

•/J 	iC41 	 ,j tI 	4, 
CUni eroutj  wider 	tV 7 9V'.47 	i'i tlte year 19.z . 

a placed 

Ofiie Seal 
zA 

J- Principal, B. H. B; Lollege. 
Ent red & chethd by 	 P0. Sarupeta 



1 
REISTEEDE(Pc!, 	• 

313 coy tsc (Sup) Type 'F' 
C'09,  APO 

57/Civ/P 	 \\Fe'b 95 

- 	 S 

widow Smt'lekjon Dibi 
Mother%f Late Ijit Ali 
vi1V 	ara 

Sarupeta 
1st 	Iarpeta (Itssam) 

• 	 Pin a.701310 	- 	- 

AYEA Fat FAMI1Y PEN5IOLCa1r'SS IWTE 
y 

is 1efer to your App1ic*tiCi NO 492$/Late/M/13/95 
dated 04 Jan 95 received on •i Feb95. 

• 	2, Your case ISF under cczsideration, you are requested 
to forward.the followin!4Oc11entS at.an  early date for 
our onward submission to higher Headquarters duly cai*pieted i-' 

• 	 (a) •mccze certificate attested by 1st class 
aistraejquintruplic*te • 

0,) School certificate, mentioned in your above 
• 	quoted application in para 6 (a) to () (m oriqinal) 

• 	 alcnQwith photo copy in quintruplicat.e.  

Cc) Affievit copin quintruplicate. 

() A fresh application from the individual i.e Md 
Jalal All in quintruplicate. 

Oust certificate in quintruplicate. 

Dirth certificate in quintruplicate. 

3. An early action is requested please. 

Yours althfully 

In 

• 	cpt 	- 
Mm Of fr 

4 	 for Coudt 

i-ic) 101 Are4I'(ST) 	For info wit above quoted apt,licaticn. 
cfo9Apo 

00 
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- 313 Cy 1iC (&.up) Typ'i' 
C/(l99AFO 

57/Civ/P 	 Apr 95 	 S  

Swt Nkjon Iiibi 
U1 92' of La to £ j i t it Li 

ahra 	 * 
— 	rupotii 

Ji3tt 	- lioriiotXt 
- 7$131.Ø 

.3, 	Hof Go to IIQ 101 Ar°a letter to 36287/A/CJ.'v/.T12 
ttd 10 Apr 05 and ysur app'ication No 64026O/Lnto/M/13/95 
ztd 04 Jn 93 roc1vd on 01 Io 95 

2 	'our case is under considertión hence you are reqated 
• to forwtirdu the followin6 Uoouraents com'pleta in all rOsp3ot • 

at the .otr1i.t to this office for our fur thor neoaitry 
actjon : 

(ct) Income cor tif icn to duly a 	by is t 01a8s 
agistrato iit'quintrupiioute. 

-I 
Sdbool - cartifAcatv in oritnal cwntjonod- in parn 

• 	 U.(a) to (gYyour  above .quttd appliantlonQ Also 
p10a6 forwftr1 five photoø Into uopie8 of the s nma. 

J?ive copioa, of nfiidevit. 
r 	- 	 • 

(ci) live copIes of fresh applicution Xroiu 'd Jalal Au 

(oi 3 ' jvo Copjae of 1Cgt C*rtiIjcr. 

• 	 (1) Fivo copies of firth Certjicnte. 

You aro r ca q u ej,tonr earlyforrding of rtbovo 	- 
•1flt tioneC docuiontg, 

- 	
(Mohan ) 
LtCoi 

• 	 sL)y Coudt 
for QiLg Comt 

kIQ lOi Area (T 	for info wrt your Xe tter N O  30287/A/Civ/ 
C/O 90 APO 	 ST-lB datod 10 Apr 95 . 

p 

p.  

00 
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313 Company Se na Seva Corps 
(Purti) Prakar 'F 
313 Coy 53C (Sup) Type 'F' 

5.7 9/Civ/P 	 Aug 95 

N ]D 3i Ia! Ii 
,/O Lte Ajit AU 

1aha ra 
Pa 

— 3rupeta 
lDlstt ,. Barp;ta (Assarn) 
Pi . 731318 

WiQYMp ?S$IS'jiC TcI ThE )'PN1NTS OF 

	

---- 	 — - 

1 	Ref liQ 1.31 re letter I'lo 3t527'C /./r.i' cit 11 An 95 

2You,  ara requeea to forwarcj t1 	oio;.i.nx 	3l1cr1t. • 
S 	in oriainil it the earUe3t for our further 

/1 

()calkrt Affiit 	. 

(b) 	c.it± 	 J" 

() 	Inco 

• 	 : 	 . 

	 ,~ P-rjy: arjjOA is requested, 

41 

(A K Mebta ) 
Lt Col 
Dy Comdt 
f or Of fq Cornc3t 

• 	 0 
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• 	 LII 3 
- 	 PEG IsTrJED BY POST/sw _. 

313 Coy ASC (Sup) Type •' 
C/099AP0 

579/dy/P 	 2,c Dec 5 

M,jn, Area (sT) 
9J. Apo 

41  / 	. 
Vi. 	 ASIcTh!XE SIIRI MD JALAL ALX 

OTRER p)1 
LM QPM MIT ALl OP 3l3 COY 

• 	Rf.yourEQ letter No 36287/ST12(C1y) dt 29 Nov 95. 

too A Copy of SRO 14/76 regarding qualification required 
for a Fire Man Gde-'lI and fjtneSG certificate, (Medical 
Cert ,att) as per set No 7 Note XX of the ibid SRO in respect of Shri Md Ja1al.A3Nj, n/o Late QPI4 Ajit All of 
this unit As submLtteo herewith in quadruphicate as  
ds1redp1ease 

41  P3.eaóe acic. 

Aft 

'• 
•, . "

4 	 4 
-: 

• 	 -. . 	 ' 	 - 	
7. 	 • 	 .. I 	-. 	 •. 	 I .1% z. 	• 	. . 	 . 	.,f 

	

- 	 I 	
S 

1.: 	i..,' 	 • 	ii 	
Offr 

E. ncla .i 2C  Only 	
,. . 	for Offg Comdt 

Or,v  

B/c & 	QPM.Ajlt,Alj ' 	.• -vi. 	Kahara gaon 
- P at 	Sorupeta 	- 

latt -, 	Bapeta (Ansain) 
in" 8i318 
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